. Central Administro’rive Tribunal
Jaipur Bench, JAIPUR

OA.263/2010

This the 24th day of May, 2010

Hon'ble Shri M.L. Chauhan, Member (Judicial)

~ Hon'ble Shri B.L. Khatri, Member (Administrative)

-- D.L.Verma S/o Shri Ram Ldl i Verma, aged about 56 years,

resident of C/o Modu Lal Verma, Near Water Tank, Vikas
Nagar, Bundi and presently working as Sub Divisional Engineer,
Telecome District Bundi.

...Applicant

(By Advocate: Shri C.B.Sharma)

- VERSUS-

Bharat Sanchar Nigam Limited through its Chairman
and Managing Director, Corporate Office Stateman’s
House, Barakhambbha Road, New Delhi.

Union of India through its Secretary, Department of
Telecom, Ministry of Communication & Information
Technology, Sanchar Bhawan, New Delhi-110001.
Chief General Manager, Telecom, Rajasthan Circle,

Sardar Patel Road, Jaipur.

Assistant General Manager, (Pers-ll), Coporate Office,
Personnel -l Section, Bharat Sanchar Bhaowan, 4th
Floor, Jan Path, New Delhi-110001.

.....Respondents

AOR‘DER(ORAL)

In this case, grievohce of the applicant is regarding

transfer order as issued/passed by the respondent No.1 on

23.4.2010 (Annexture A-1) whereby the applicant as well as

other persons have been transferred. The Tronsfer order has

been challenged 'by the applicant on the ground that interms

i



o :of ’rhe ’rrdnsfer polrcy whrch hds been pldced on record as.
."f'_ ‘Annexure A2 The servroe ’renure of 18 years: hds been'-_
prescnbed for employees ’ro be elrgrble for rronsfer as per

B :_.pCII’O H Sec’non B dnd ds per pdrd 13 (m) generdlly, ’rrdnsfer

dof employees who dre more ’rhdn 55 yedrs of dge as on. 315fv B

Mdrch of ThCITTp‘OrTICU|CII’. frndncrdl yedrs would be dvorded for

“-pos’rrng ’ro ’ren’rure s’rdhon dnd employees of 56 yedrs or more‘ |
| (ds on 31st N\droh of pdrhculdr , on. frndncrdl yedr) should |

normdlly be exemp’red fr;pm rronsfer rn\ro|vrng ohdnge -;Qf
. ;STdrron -

" 2 Accordlng fo ’rhe counsel for dppllCdn’r rhe dppllCdn’r -

hds dlreddy dﬁdrned ’rhe dge of 55 yedrs dnd erI d’r’rdrn 56

L

- | yeors of dge on’ 'July 2010- dnd dlso thd’r crrole tenure of ,’rhe_

' i

dppthn’r is dlso Iess ’rhen 18 yedrs From ’rhe perusol of ’rhe, o
: md‘rerrdl pldced on record itis evrden’r ’rhd’r the dppllCdn’r hds _‘ o
e dlso mode represen’rd’rron ro the C. M D Copord’re Offrce i.e. .
"re_spo_nd_en’r‘ .No,l (Avnnexo;;re Af4), "rhereby _h‘rghhghhng hrs
"g_‘rieuydnces.:‘ | R . T
3 ':AWe hd\u/_e,-'hedrd.»,i Iefome'd : oouhéel‘ for. :'dppli-con‘fr td’r

. ddmisAsioh .s-"rdgel.'l_‘eom‘e’d f?oou_nsel"for Idpplicd’ri’r submifs that -

o ’rhe-opplic:dn’r has not beerfi‘relieved so far.

_)‘

. _4_.' In- view of ‘rhe fCICTr ThCIT rhe represeh’rd’rion' of ‘rhe,-' ,_

dpplrc:dn’r dd’red 28 4 2010 is pendrng before ’rhe responden’r_



No.1,we are of the view that present OA can be dispdosed of
at admission s’rogé with a direction to ’rhe respondent No.1 to
decide the representation-of the applicant dated 28.4.2010
Annexure A-4 Dby possing speaking and reasoned order,
Ordered accordingly. Till ’rhﬁe\represAen’ro’rio‘n of the applicant is
not decided, the respondents .ore directed to maintain status-
guo qua the applicant. Needless to add that if the applicant
is sfill dggrieved by the order to be passed by the respondent
No.1, it will be permissible. for the applicant to opproo'c'h this
Tribqnol for redressal of his grie\)cmce in accordance with law.

5. _Wh‘h these observations made, the OA shall stand

_ dispose'd of.
. o
| | A
' U
(B.L%ﬁ)\/ | (M.L.Chauhan)

“Member (Administrative) . Member (Judicial)
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